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THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYOERASAD 

OA.757/93 	 date of decision 	9-9-1993 

Between 

K. Sreenivasa Rao, & 
Mallesuara Rao 
	

Applicants 

and 

The Asstt. Supdt. (TI) 
Telegraph Office 
Tenali 

The Sr. Supdt. 
Telegraph Traffic Division 
Vijayawada 

DUpt. of Telecom 
Asbok Shavan 
New Delhi 

uounses ror tne applicants 

Counsel for the respondents 

CORAM 

Respondents 

Krishna Devan 
Advocate 

N.R. Devaraj 
Sr. SC for Central Govt. 

HON. MR. JUSTICE V. NEELAORI RAO, VICE CHAIRMAN 

HON. MR. P.T. THIRUVENGADAM, mEMBER (ADMINISTRATION) 

Judgerie nt 

( As per Hon. Mr. P.T. Thiruvengadam, Member (Admn.) 

The applicants are working as Telegraphists in the 

Telegraph office, Tenali. They had undergone pre-promotional 

theoretical and practical training, for the promotion to 

19-2-1990 to 17-10-1990 and in DTO, Telegraph office, Guntur 

from 19-10-1990 to 17-11-1990. The applicants submitted 
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their bills claiming daily allowance for both theoretical 

and practical training. On 1-2-1993, the first respondent 

returned the bills for re-submissionhy the applicants 

after the receipt of necessary orders from the Government. 

I 	 The applicants after some time resubmitted the bills to 

the first respondents. As no response was forthcoming, 

this O.A. was filed for declaration that the applicants 

'C 	 are entitled for grant of D.A. for the period of theoretical 

training in Secunderabad and practical training in Guntur. 

2. 	It is not in dispute that board and lodging faci- 

lities were not provided in either of the  above places, 

viz. Secunderabad and Guntur. in a similar case filed 

before the Bench of Ernakulam, in O.A.No.315/89, DG P&T's 

order dt. 17.8.1987 which reads as follows, has been 

-qshed.  - 
1. I am directed to iñiEéreitt 
officeletter No.17/28/76-PM' dt. 18.8.1978 
communicating the decision of the P&T Board 
that departmental officers deputed for training 
prior to appointment to higher posts of grades 
shall be allowed daily allowances during the period 
of training in accordance with the Ministry of 
Finance 3.M.No.19g13/1/75/EIV(8), dt. 22.9.75 as 
modified by the Ministry of Finance O.M.No.19013/ 
3/76/Ely (8) dt. 17.11.77 read with para-2(c) of 
that Ministry O.M.No.19338/1/76-EIV(8) dt.30.1.78. 

I 

Ministry of Finance has now stated that the 
above orders are null and void as it Ealls out-
side the competance of this Department. It has, 
therefore, been decided to withdraw these orders 
with immediate effect. Past cases already - 	

not be re-ooened. These oroers Lctrct 

its issue. 	 - 
U 

This issues with the concurrence of PA(P) 
vide their Diary No.892, dt. 28.7.87." 

3. 	As per SR.164(3) under FRSR, where board and lodg 
facilities are not - - 	r 

Mr t. 
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IN THE CENTRAL AIX'IINISTRATIVE TRIBUNAL 

HYJDERABAD BENCH AT HYDERABAD 

THE i-ION 1 IJLE MF:.JUSTICE V.NaELADRI RhO 	p  
VICE CHIR24AN 

AN 
/ 

THE HONtBLEMR. A.f.GORTHY ; NEMBER(A) 

4 
THE HON 1  ELE NR.4.CHANDrASEKHAR PEDDY 

MENBER( ua) 

THE HON' BLE MR .P .T • IRUVENCADAM :14 (A) 

Dated: 	- 	-.1t93 

C b5DdMENT: 

M.A/R.A/C.A. Ne. 
in 

O.A.No.. 
T.A.No 

tAjted and Interim directions 
issue. - 

Allowed  - 	
riu :VaVL La Dispysed of with cUre ± $ 

Disrnf.ssed 	
•" 

Disrrjissed as withdraw 	
HOiVeiS:'VtJ 

Dis-4issed for default. ..• 

jcte4/Ordered 

No crder as - to costs. 	 / 
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